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OFFICE OF THE CHIEF JUDICIAL MAGISTRATE
PATIALA HOUSE COURTS NEW DELHI DISTRICT: NEWDELHI

ORDER

Pursuant to letter No. 16-zsrscmsc/ottc/2022 dated 02.11.2022 of llon'bIe I-ligh Court of Delhi, New
Delhi. the following Judicial Officers named stand deputed shall vtit Tthar on every working Saturday in
the March, 2025 and to hold special sitting of tlte Court in Tthar Jail to deal with and dispose of such cases
as per directions contained in the order dated 17.08.2022 passed by I-Ion'hle Supreme Court of India SLP
(Crl.) No. 529/2021titled as Snnadltar Versus State of Cltltattisgarlt.

__Hm W Ck W ' :—_ DayofVi;tto'IiliarS.No. Name of Jttdicit1lOlficer
i l. ' Sh. Animesh Kumar Ltl. JMFC-02 01.03.2025

i.____.__
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,2: H lets. slum st{;§n_.i_r:iiTwit3c N1 Act-02 ' 22.03.2025
|3 C 'stY.Y§s11d@t-p Chahal ta. JMFC-01 29.03.2025

Ld. JMFCs shall submit his/her report to the undersigneds office.

(Anu tt tar Singh)
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Chief Ju icia Magistrao;-.....,,:........ -... . _._ __ , ______
Patiala House ourts, New Delhi. _ ' " "'“1"">"""""

No. ZTSQ ' 7§2o2srcJM/P1-tc/New Dellti Dated: 2 02.2025 git?“ Q3 W3!
T ’-’~ Ir=ri'r#ett______;
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Copy forwarded for information and necessary action :-
1. The Ld. Registrar General. I-lon‘lile High Court of Delhi, New Delhi.

(Through Ld. District 8-: Sessions Judge, Patiala House Court, New Delhi).
2. P.S. to the Ld. District & Sessions Judge, Patiala House Court, New Delhi. lg 2 4 "1 B fl} 5

bqeb
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fNew Delhi. -‘ A ‘
4. All the Ld. Chief Judicial Magistt'ates,Cettter,West/Tl-1C,North,North-WestfRohini. Shahdra,

East, North-EastlKl<D,South-West/Dwarlta, South, Snuth- E.astlSaket, Delhi /New Delhi. ii», ‘

3. P.S. to all the other Ld. District & Sessions Judges, Center (1-lQ),Westl1'l-IC,North North ;~ ,
West/Rohini, Shahdra, East. Nortlt-EastfKKD,South-WestIDwarka,South,South East/Saket,De'll)i_'~".’r

\ Ir 4» /

5. The Concerned JMFCs, Patiala l-louse Courts, New Delhi. . . . _ ___,,,_»,, m .___, ,._. I l
6. All Jail Supdt of Delhi (Tihar, Roltini, Mandoli) are directed to provide the above said data and

make necessary arrangement and produce accusedIU'I‘P concemed before Ld. JMFC mentioned
above.

7. The Chief Prosecutor, New IJelhi- District.
8. ’ he D.C.P. New Delhi District I South District./South -West District.
welncharge. District Courts Wei:-Site Cotmnittee,'l"ts I-lazari Courts, Delhi.

I0. The incltarge, Computer Room. Patiala House Courts, New Delhi.
I I. The Controlling Officer. Pool-Car. New Delhi.
12. The Care Taker, New Delhi District with the direction to affix the copies of the same at all the

notice boards at Patiala House Courts Complex.
13. The lncharge, Locl-t-up, New Delhi.
14. The lncharge Cash Branch, New Delhi- District, Patiala House Courts.
15. The Secretary, N.D.B.A.

Chief Judi ‘al agistrate
Patiala House urts, New Delhi.
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